W.P. (CIVIL) NO. 13381/1984

ITEM NO.17 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

WRIT PETITION (CIVIL) NO. 13381/1984

M.C. MEHTA PETITIONER(S)
VERSUS

UNION OF INDIA & ORS. RESPONDENT (S)

(1) IA NO. 221907, 221906, 228460 AND 228461/2025 (APPLNS. FOR
IMPLEADMENT, O.T., DIRECTIONS AND O0.T.)

(2) TIA NO. 196610, 196611, 196612 AND 196613 OF 2025 (APPLNS. FOR
PERMISSION, INTERVENTION, DIRECTION/MODIFICATION AND O0.T.)

(3) IA NO. 240895 & 240897 OF 2025 (APPLNS. FOR IMPLEADMENT, O0.T.)

(4) TI.A. NOS. 240940 AND 240942 OF 2025 (Application for
modification of the order dated 14.10.2024 in I.A. No. 20617 of
2020 and exemption from filing 0.T.)

(5) IA NOS. 68823 AND 68824 OF 2025 (Appln. for Permission on
behalf of P.W.D. Mathura, Uttar Pradesh and exemption from filing
0.T.)

(6) IA NO. 38664 OF 2025 (Applns. for Permission on behalf of M/s.
U.P. Rajya Vidyut Utpadan Nigam Ltd.)

(7) IA NOS. 99054 AND 99055 OF 2024 (Applns. for Permission of
felling trees and exemption from filing O.T. On B/0 UPSIDA)

(8) I.A. NO. 22551 OF 2025 (Application for modification of the
order dated 14.10.2024 in I.A. No. 20617/2020 on behalf of TTz
Authority)

(9) REPORT NO. 31 OF 2024

(10) TA NO. 68382 AND 68384 OF 2025 (Appls. for Directions and
smporamption from filing 0.T.)

POOJA SHARMA
Date: 20: 0.1

%ﬁﬁﬂ13 I. A. NO. 245256 OF 2025 (Application for Direction)

(12) I.A. NOS. 32568/2025 AND (12A) 33549 OF 2025 (Applns. For
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Impleadment, Directions on b/o Ashok)

Date : 08-10-2025 This petition was called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE K. VINOD CHANDRAN

AMICUS CURIAE Mr. A.D.N. Rao, Sr. Advocate
Ms. Liz Mathew, Sr. Adv.
Ms. Aakashi Lodha, AOR
Mr. Omkar Hemant, Adv.
Mr. Siddhartha Chowdhury, Adv.
Ms. Keshvi Arya, Adv.
Mr. Amrish Kumar, Adv.
Mr. M.K. Maroria,Adv.
Mr. G.S. Makker, Adv.
Mr. Vijay Panjwani, Adv.
Mr. Ankit Goel, Adv.
Mr. Kamlendra Mishra, Adv.
Ms. Shraddha Deshmukh, Adv.
Mr. Shubham Upadhayay, Adv.
Mr. Devendra Singh, Adv.

COUNSEL FOR PARTIES.:
Mr. Atishi Dipankar, AOR

Mr. Gurmeet Singh Makker, AOR
Mr. Sudeep Kumar, AOR

Mr. Ankur Prakash, AOR

Mr. Lakshmi Raman Singh, AOR

Mr. Ajit Sharma, AOR

Mr. Kanchan Kumar, Adv.

Mr. Akshat Sharma, Adv.

Mr. Amrit Pradhan, Adv.

Mr. Lareb Habib Ansari, Adv.

Mr. Yuvraj Sinh C. Solanki, Adv.
Mr. Anant Ram Mishra, Adv.

M/S. Lawyer S Knit & Co, AOR
Mrs. Rachana Joshi Issar, AOR
Mr. E. C. Agrawala, AOR

Dr. Mrs. Vipin Gupta, AOR
Mr. Krishna Kumar, Adv.
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Nandani Gupta, Adv.
Prashant Kumar, AOR

Rajiv Tyagi, AOR
Rahul Tyagi, Adv.

Ajay K. Agrawal, AOR
Shiv Prakash Pandey, AOR
Sudhir Kulshreshtha, AOR
P. K. Manohar, AOR

Pradeep Misra, AOR
Daleep Dhyani, Adv.
Suraj Singh, Adv.

P. Parmeswaran, AOR
P. Narasimhan, AOR
Manoj Swarup And Co., AOR
Mridula Ray Bharadwaj, AOR
Badri Prasad Singh, AOR
Meharia & Company, AOR
Ankit Goel, AOR
Zoheb Hossain, AOR
Shishir Deshpande, AOR
Ishit Saharia, AOR

Aishwarya Bhati, A.S.G.
Ruchi Kohli, Sr. Adv.
Mukesh Kumar Maroria, AOR
Shivika Mehra, Adv.

Rajeshwari Shankar, Adv.
Sarthak Karol, Adv.

Jagdish Chandra Solanki, Adv.

Astha Singh, Adv.

Arvind Gupta, AOR
Shantanu Bansal, AOR
Savita Singh, AOR

Gurmeet Singh Makker, AOR
Guntur Pramod Kumar, AOR

Pankaj Sharma, Adv.

Saurabh Singh Chauhan, Adv.
Vidushi Pandey, Adv.

Subham Bahuguna, Adv.

Eshan Kumar Saxena, Adv.
Himanshu Kumar, Adv.
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Sandal Praveen, Adv.
Rajeev Kumar Dubey, AOR

Jogy Scaria, AOR

Sanjay Jain, Sr. Adv.
Adarsh Tripathi, AOR
Vikram Singh Baid, Adv.
Ajitesh Garg, Adv.

Sunny Choudhary, AOR
Siddhartha Chowdhury, AOR

Aishwarya Bhati, A.S.G.
Shivika Mehra, Adv.
Sarthak Karol, Adv.

T.S Sabarish, Adv.

Ruchi Kohli, Adv.
Chitvan Singhal, Adv.
Padmesh Mishra, Adv.
Amrish Kumar, AOR

Ashutosh Dubey, AOR
Rajshri Dubey, Adv.
Ashutosh Dubey, Adv.
Abhishek Chauhan, Adv.
H.B. Dubey, Adv.
Amit P. Shahi, Adv.
Amit Kumar, Adv.
Rahul Sethi, Adv.
Shashi Bhushan Nagar, Adv.
Sona Khan, Adv.
Sumant Akram Khan, Adv.
Rajendra Anbhule, Adv.
Chanda Trikha, Adv.
Anjan Datta, Adv.
Anirban Tripathi, Adv.
Rekha Chaudhary, Adv.

Chitranshul A. Sinha, AOR
Aakashi Lodha , AOR

Saurabh Mishra, AOR
Shrimay Mishra, Adv.
Rakesh Chander, Adv.

Vishal Arun Mishra, AOR
Rupali Panwar, Adv.
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Shubham Gupta, Adv.
Avinash Kumar Singh, Adv.
Yash Sharma, Adv.

Vivek Narayan Sharma, AOR
Saurabh Yadav, AOR
Ankur Prakash, AOR

Aishwarya Bhati, A.S.G.
Rajeev Kumar Dubey, Adv.
Ashiwan Mishra, Adv.
Aditi Mishra, Adv.
Kamlendra Mishra, AOR

Aishwarya Bhati, A.S.G.

Ruchi Kohli, Adv.

Shivika Mehra, Adv.

Aastha Singh, Adv.

Rajeshwari Shankar, Adv.
Sarthak Karol, Adv.

Shreekant Neelappa Terdal, AOR

S. Wasim A. Qadri, Sr. Adv.
Saeed Qadri, Adv.

Abrar Ahmad, Adv.

Saahil Gupta, Adv.

Udita Singh, AOR

Gaurav Goel, AOR
M. V. Kini & Associates, AOR

Arjun Nanda, AOR

Gsl Chambers, AOR

Gaurav Goel, AOR

Rajkumari Banju, AOR

Dr. Rajeev Sharma, AOR
Arvind Kumar Sharma, AOR
Saksham Maheshwari , AOR

Ajay Agarwal, A.A.G.
Pushkar Sharma, AOR
Nagma Bee, Adv.
Amarjeet, Adv.

Vinod Kumar, Adv.
Sahil Malik, Adv.

Sumeer Sodhi, AOR

Shantanu Krishna, AOR
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Ankit Mishra, Adv.
Vishal Yadav, Adv.
Vaishnavi Shrivastava, Adv.
Anant Prakash, Adv.

Seshatalpa Sai Bandaru, AOR

Gaurav Dhingra, AOR
Shashank Singh, Adv.
Deepak Rana, Adv.
Raghvendra Shukla, Adv.

Praveen Swarup, AOR
Vivek Pathak, Adv.
Saurabh Rohilla, Adv.
Sukhamrit Singh, Adv.
Rohit Swarup, Adv.
Loveli Tyagi, Adv.
R.D. Maurya, Adv.

Abhinav Agrawal, AOR
Abhijit Banerjee, AOR

Aishwarya Bhati, A.S.G.
Ruchi Kohli, Adv.
Shivika Mehra, Adv.
Aaditya Dixit, Adv.
Kartikeya Asthana, Adv.
Gaurang Bhushan, Adv.
Padmesh Mishra, Adv.

N. Visakamurthy, AOR

Prashant, AOR
Kshitij Singh, Adv.
Nisha Yadav, Adv.

Mayuri Raghuvanshi, AOR
Saroj Tripathi, AOR

Manoj K. Mishra, AOR
Umesh Dubey, Adv.
Madhulika, Adv.

Anand Kumar Rai, Adv.
Radeesh Kumar Mt, Adv.
Amulya Dev Mishra, Adv.

Shweta Sharma, AOR
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Abhinav Mukherji, Sr.Adv.
Payal Kakra, Adv.

E. Zafar, Adv.

Suraj Kumar, Adv.

Pranav, Adv.

Pranjal, Adv.

Khushboo Hora, Adv.
Archita Nigam, Adv.
Devendra Singh, AOR

Abhinav Shrivastava, AOR
Anshul Gupta , AOR
Satya Kam Sharma , AOR

Dama Seshadri Naidu, Sr. Adv.

Shraddha Deshmukh, AOR
Utkarsh Kokcha, Adv.
Sanchit Singh, Adv.
Sarthak Gupta, Adv.

Abhishek Chaudhary, AOR
Syed Abdul Haseeb, AOR

Anju Thomas, AOR

Akash Vashishtha, Adv.
Shubham Upadhyay, AOR

Shalen Bhardwaj, Adv.
Amod Kumar Mishra, Adv.
Reema Roy, Adv.
Neelima Bagoria, Adv.
Deependra Kumar Pathak, Adv.
Jatin Rana, Adv.
Sabika Ahmad, Adv.
Smerity Rani, Adv.
Lakshmi, Adv.
Raj Rani, Adv.
Shafiq Khan, Adv.
Anjani Suri, Adv.
Nischal Kumar Neeraj, AOR

N. L. Ganapathi, AOR
Rachit Mittal, AOR
Nishit Agrawal, AOR

Rashmi Singh, AOR
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Mr. Pankaj Sharma, Adv.

Mr. Saurabh Singh Chauhan, Adv.
Ms. Vidushi Pandey, Adv.

Mr. Eshan Kumar Saxena, Adv.
Mr. Himanshu Kumar, Adv.

Mr. Shubham Bahuguna, Adv.

Ms. Sandal Praveen, Adv.

Mr. Anurag Kishore, AOR

UPON hearing the counsel, the Court made the following
ORDER

(1) TA NO. 221907, 221906, 228460 AND 228461/2025:

1. Learned counsel for the applicant(s) seeks permission
to withdraw these applications with liberty to take such
steps as are permissible in law.

2. Permission is granted.

3. The applications are disposed of as withdrawn with

liberty as prayed for.

(2) IA NO. 196610, 196611, 196612 AND 196613 OF 2025:

1. Learned counsel for the applicant(s) seek permission
to withdraw these applications.
2. Permission is granted.

3. The applications are disposed of as withdrawn.

(3) IA NO. 240895 & 240897 OF 2025 AND I.A. NOS. 240940 AND
240942 OF 2025.:

1. This Court vide order dated 22.04.2025 has directed
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Cumulative Impact Assessment to be done by NEERI. The Court
had also directed NEERI to lay down sectoral guidelines in
respect of various industries.

2. In the present matter, the applicants rely on the
suggested consent mechanism in TTZ area on all the issues.
3. We find that it will be appropriate that before
considering the applications, the Cumulative Impact
Assessment of the NEERI should be considered.

4. We, therefore, request NEERI to complete the
Cumulative Impact Assessment and submit a report to this
Court prior to 07.11.2025.

5. List these applications on 12.11.2025 along with IA
Nos. 22551/2025, 64225/2022, 20616/2020, 20617/2020 &

244381/2025.

(4) TIA NOS. 68823 AND 68824 OF 2025:

1. The CEC has requested for four weeks’ time to submit
the report.

2. List on 12.11.2025.

(5) TA NOS. 68382 AND 68384 OF 2025:

1. These applications are referred to the CEC.
2. The CEC is requested to examine and submit a report.
3. List on 12.11.2025.
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(6) TIA NOS. 99054 AND 99055 OF 2024.:

List on 12.11.2025.

(7) CEC REPORT NO. 31 OF 2024:

1. Mr. A.D.N. Rao, learned Amicus Curiae submits that
insofar as application No. 1573/2023 is concerned, as some
trees had been felled without seeking leave of the Court,
a penalty has been imposed, which has been paid by the
project proponent.

2. It is, however, submitted that the applicants shall
also be directed to undertake compensatory afforestation.
He submits that as to whether the compensatory
afforestation has been done properly or not requires to be
examined by the CEC.

3. We, therefore, request the CEC to examine as to
whether the compensatory afforestation has been done or
not and submit a report to this Court.

4. List on 12.11.2025.

(8) I. A. NO. 245256 OF 2025:

Issue notice, returnable on 12.11.2025.
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(9) I.A. NOS. 32568/2025 AND 33549 OF 2025:

List these applications along with the “Issue
regarding order dated 18.03.2025 in W.P.(C) No.13381/1984

in W.P. (C) No. 202/1995".

(POOJA SHARMA) (ANJU KAPOOR)
AR-CUM-PS ASSISTANT REGISTRAR
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